FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF KRISH ISPAT COMPANY LIMITED

5 RELEVANT PARTICULARS

]

1 Name of corporate debtor KRISH ISPAT COMPANY LIMITED

2. | Date of incorporation of corporate debtor | 18/11/1999

3. | Authority under which corporate debtor is | Ministry of Corporate Affairs (ROC Fatna)
incorporated / registered

4. | Corporate Identity No. / Limited Liability U23101BR1999PLC009044.

Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate
debtor

PLOT NO. C-7, INDUSTRIAL AREA,
FATUHA, PATNA, Bihar, India, 803201,

6. | Insolvency commencement date in respéct 07/12/2023
of corporate debtor
7. | Estimated date of closure of insolvency | 03/06/2024

resolution process

8. | Name and registration number of the
insolvency professional acting as interim
resolution professional

Ajay Kumar Agarwal
IBBI/TPA-002/IP-NOO608/2018-19/11859

9. | Address and e-mail of the interim
resolution professional, as registered with
the Board

Registered Address:

Plot no. IID/31/1, Street No. 1111, PS QUBE, Unit
Number 1015A, 10" Floor,Kolkata-700161 WB
Email ID: cs.aaa.2014@gmail.com

be used for
the interim

10. | Address and e-mail to
correspondence  with
resolution professional .

Registered Address:

Plot no. [ID/31/1, Street No. 1111, PS QUBE, Unit
Number [015A, 10" Floor, Kolkata-700161 WB
Email ID:cirp.kicl@gmail.com

11. | Last date for submission of claims

22/12/2023 2

12. | Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional ‘

No Class is ascertained by the Interim
Resolution Professional

13. | Names of Insolvency Professionals
identified to act as  Authorised
Representative of creditors in a class.

Not Applicable

14. (a) Relevant Forms and
(b) Details of authorized
representatives are available at:

Weblink::https://ibbi.gov.in/home/downloads
Physical Address: As in (10) above

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the KRISH ISPAT COMPANY LIMITED on 07/12/2023.

The creditors of KRISH ISPAT COMPANY LIMITED are hereby called upon to submit their claims with
proof on or before 22/12/2023 to the interim resolution professional at the address mentioned
against entry No. 10,

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

The submission of claims is to be made in accordance with Chapter IV of the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,
2016.

Submission of false or misleadi of claim shall attract penalties.
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PUBLIC NOTICE
E.C.NO. 725 0F 2014
IN THE HIGH COURT AT CALCUTTA
ORDINARY ORIGINAL CIVIL JURISDICTION
Kotak Mahindra Bank Limited Petitioner/Award Holder

-Versus-
Respondents/Judgement Debtors

Asgar Hussain & Anr.

To
ASGAR HUSSAIN Son of ZERIFUL HAQUE

19, Sajjad Kolani, Village- Nagar Parishad Purnia, Anchal-Purnia-Purw
District- Purnia-854301
This is to put to your notice that an Execution Application has been filed
against the abovenamed Addressee, wherein the award holder has
sought for execution of an arbitral award dated 2nd June,2014. By an
order dated 4th December,2014 was a direction upon you to file your
Affidavit of Assets, which has been repeatedly extended and you have
failed to dothe same. A warrant was also issued in your name.
Please note that the matter will appear on 4th December, 2023 when
you should be represent in Court or be duly represented by your
respective advocates. You are directed to file the Affidavit of Assets.
SINHA AND COMPANY
ADVOCATES
5, KIRAN SHANKAR ROY ROAD
KOLKATA - 700001.
Contact: +9133-2212616/1625
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"Vocal for local and Local for Global": PM
Modi at Uttarakhand Global Investors Summit

D EHRADUN

(UTTARAKHAND) : Prime
Minister Narendra Modi
while inaugurating the

Uttarakhand Global Investors
Summit on Thursday said
that the country must focus
now on Vocal for local and
Local for Global.

Speaking at the event, PM
Modi said "India's special
development has happened
in the last few years. There
was a population of the coun-
try that was deprived of
everything. Now, due to the
government's schemes, more
than 13 crore people have
come out of poverty in just 5
years. All these have given a
boost to the economy. Today
the country's consumption-
based economy is moving for-
ward rapidly. We have to
become 'Vocal for local and
local for global."

BIP GOVT WILL
NEVER BREAK
TRUST OF THE
PUBLIC:
SHIVRAJ SINGH
CHOUHAN

GUNA (MADHYA
PRADESH) : Shivraj Singh
Chouhan on Friday assert-
ed that the Bharatiya
Janata Party (BJP) govern-
ment which is going to be
formed in Madhya
Pradesh, will never break
the trust of the public and
will fulfil every promise.

"The love and blessings
you have given us, I assure
you that we will never
break our promise at any
cost. This is the pledge of a
brother towards his sis-
ters, that he will never let
darkness surround their
lives. There will be no bar-
riers to the development of
the Raghogarh constituen-
cy", Chouhan said while
addressing the public in
the Raghogarh constituen-
cy in Madhya Pradesh's
Guna district.

The BJP won a
resounding mandate bag-
ging 163 seats while the
Congress finished a distant
second at 66 seats.

However, in  the
Raghogarh constituency,
BJP's Heerendra Singh
Bunty Peelaghata lost to
Congress's  Jaivardhan
Singh by a margin of 4,505
votes.

Meanwhile, Shivraj

Singh Chouhan attacked
the Congress party and
said that on winning the
Karnataka assembly polls,
they were filled with "arro-
gance". "On winning the
Karnataka assembly polls,
the Congress was filled
with arrogance. They for-
got that in Madhya
Pradesh, people shower
their love and blessings on
the BJP. I am on 'mission
29'. The BJP has to win all
29 Lok Sabha seats in the
coming general assembly
polls and present Modiji
(Prime Minister Narendra
Modi) a garland made of
29 lotuses. You honoured
us, I promise to never let
you down", Chouhan said.

Speaking on the "Ladli

Behna Scheme", he added,
"The tenth day of the
month is around the cor-
ner. The amount given
under the 'Ladli Behna
Scheme' has increased
from 1,000 to 1,200.
Gradually, it will reach
3,000. And from 'Ladli
Behna', we will work
towards 'Lakhpati Behna'.
Why should my sisters stay
poor and helpless? Your
brother has to change your
lives". The BJP is yet to
declare its Chief Minister
faces in the won states-
Rajasthan, Madhya
Pradesh and Chhattisgarh.

Amid suspense over the
Chief Minister's post,
Bharatiya Janata Party on
Thursday announced its
Central observers in their
recently won states--
Rajasthan.

|, Ranjeet Sharma,
Aadhar No. 8522
6299 4707, Age -
40Yrs, S/o Suresh
Sharma, R/o -
Ward No. 05,
s Professor Colony,
: i Radheshyam
College, Madhepura, Bihar - 852113,
do hereby Solemnly affirm and declare
that my son's name is wrongly
mentioned as AYUSH SHARMA in
Aadhar Card No. 4897 3129 0805 and
correct name will be UDIT SHARMA
(Affidavitno. 10434 /Dtd. 05.12.2023)

He further said that the
major development works in
the state have opened the
doors for every investor.

"Today in Uttarakhand,
work on village roads is going
on at a very fast pace. That

day is not far when the Delhi-
Dehradun expressway travel
time is about to be two hours.
The rail line here is about to
be strengthened. All these
paths have brought golden
opportunities  for every

investor. Areas that have
lagged behind in develop-
ment are being brought for-
ward which means
Uttarakhand has unmatched
potential for every investor to
reap maximum benefits. The
state is going to emerge as a
new brand of empowerment.
There are possibilities here
like nature, culture, heritage,
Ayurveda, Yoga," PM Modi
said.

He asserted that the third
decade of the 21st century is
the decade of Uttarakhand
and all of you are also getting
a huge opportunity to join
this development journey of
the state.

PM Modi also emphasized,
"In my 3rd term as PM of the
country, India will definitely
be listed in the top 3
economies in the world."

Before inaugurating the

Govt aims at ensuring safe, trusted,
accountable internet to users; advisories
Issued to social media platforms on
deepfakes: Centre to RS

NEW DELHI [INDIA] : To
prevent the harm caused by
misinformation through
deepfakes, the Ministry of
Electronics and Information
Technology on Friday
informed the Rajya Sabha
that advisories have been
issued to significant social
media platforms, advising
them to ensure that their
rules and regulations and
the user agreement contain
appropriate provisions for
the users not to host, dis-
play, upload, modify, pub-
lish, transmit, store, update
or share any information
that is prohibited under IT
rules.

Union Minister of State
for Electronics and
Information Technology
Rajeev Chandrasekhar
shared the input, clarifying
that "the policies of the gov-
ernment are aimed at
ensuring that the Internet in
India is open, safe, trusted
and accountable to all
users."

Chandrasekhar informed
the Upper House that cheat-
ing by personation by using
computer resources is pun-
ishable with imprisonment
up to three years and a fine
up to Rs 1 lakh under
Section 66 D of Information
Technology Act, 2000.

Further, the Minister
responded in a written
reply, "Under Rule
3(1)(b)(vii) of Information
Technology (Intermediary
Guidelines and Digital
Media Ethics Code) Rules,
2021, ("IT Rules, 2021)
every social media interme-
diary is mandated to
observe due diligence,
including ensuring the rules
and regulations, privacy
policy or user agreement of
the intermediary inform
users not to host any con-
tent that impersonates
another person." "Under
Rule 3(2)(b) of IT Rules,
2021, an intermediary is
obliged to remove and dis-
able access to content in
nature of impersonation
within 24 hours from the
receipt of a complaint in
relation to such content,"
said the Minister while
responding to the query of
Independent MP Kartikeya
Sharma, adding, "Under
Rule 7 of IT Rules, 2021,
where an intermediary fails

to observe these rules, the
provisions of sub-section (1)
of Section 79 of the
Information Technology Act,
2000 (immunity) shall not
be applicable to such inter-
mediary and the intermedi-
ary shall be liable for pun-
ishment under any law,
including the provisions of
the Act and the Indian
Penal Code," he added.

The Minister's response
came on a question about
the measures taken by the
government in ensure ethi-
cal use of futuristic tech-
nologies such as Artificial
Intelligence (AI), machine
learning, blockchain and
Web3; and the measures
taken by government in
identification and resolution
of cases pertaining to Al-
generated deep fake content
and identity theft. "To pre-
vent the harms caused by
such misinformation
through deepfakes, the
Ministry of Electronics and
Information Technology has
issued advisories to signifi-
cant social media intermedi-
aries or platforms, drawing
their attention to the above-
mentioned provisions and
advising them that they
should ensure that their
rules and regulations and
the user agreement

contain appropriate pro-
visions for the users not to
host, display, upload, modi-
fy, publish, transmit, store,
update or share any infor-
mation that is prohibited
under IT rules," said the
Minister. Besides, it is also
advised that the social
media platforms shall "align
their terms of use to ensure
that all users are aware and
they shall play a proactive
role in sensitizing their
users about what is permis-
sible or not on their plat-
forms under the IT Rules."
"As part of the reasonable
efforts made by them in this
regard, they may also put in
place appropriate technolo-
gy and processes for identi-
fying information that may
violate the provisions of
rules and regulations or
user agreement; and that
they are advised to ensure
expeditious action, well
within the timeframes stipu-
lated under the IT Rules,
2021, to remove or disable
access to information/con-

tent that violates the afore-
said provisions of the IT
Rules, 2021, upon receipt of
court orders or notification
from the Appropriate
Government or its autho-
rised agency or on com-
plaint made by the imper-
sonated individual or person
authorised by him in this
behalf," said
Chandrasekhar.

In case of failure to fol-
low diligence as provided in
the IT Rules, 2021, by inter-
mediaries, the Minister said,
the social media platforms
shall lose their safe harbour
protection under section 79
of the IT Act and shall be
liable for consequential
action as provided in IT Act,
2000, IT Rules, 2021, Indian
Penal Code, 1860 and other
applicable laws, as per the
rule 7 of the IT Rules, 2021.

Asked whether govern-
ment has set up teams for
active monitoring of the
dark web to identify

malicious activities, the
Minister said the term
"Dark Net" is used to denote
a class of content on the
Internet that is not visible
through general browsing
and not indexed by search
engines. "To protect person-
al data of users, the Central
Government, in exercise of
its powers under the
Information Technology Act,
2000, has prescribed rea-
sonable security practices
and procedures and sensi-
tive personal data or infor-
mation through the
Information Technology
(Reasonable Security
Practices and Procedures
and Sensitive Personal Data
or Information) Rules,
2011," said Chandrasekhar.

"These include the
requirement that any per-
son collecting, receiving,
possessing, storing, dealing
or handling information
provided should publish on
its website a policy for pri-
vacy and disclosure of per-
sonal information, that such
person use the information
collected for the purpose for
which it was collected and
keep it secure, that disclo-
sure of sensitive personal
data be done with prior per-
mission of the information
provider, that sensitive per-
sonal data or information
not be published.

summit, PM Modi held a
roadshow in Dehradun and
also inspected an exhibition
at the venue of the Global
Investors Summit 2023 in
Dehradun.

"] have a vision to create
Lakhpati Didi Abhiyan in
which I want to make 2 crore
rural women Lakhpati in the
coming time. It is difficult but
this summit will also help. I
also want to tell all the busi-
ness people to go to the dis-
tricts of the state and identify
the local products. It is time
to strengthen this local sup-
ply chain, our system. We
have to ensure that we are
minimally dependent on
other countries," he added.

He also stressed that the
land of Uttarakhand, full of
potential, is going to open
many doors of investment for
everyone.

Tribunals play significant role in
helping unclog delays in courts,
aiding overall dispensation of
justice: (JI Chandrachud

MUMBAI (MAHARASHTRA)
: Chief Justice of India DY
Chandrachud on Friday said
that the tribunals in the
country play a significant role
in assisting unclog delays in
courts and in aiding the over-
all dispensation of justice.

"One of the objectives of
tribunals was to combat and
battle the delays faced by our
courts and it was hoped that
these tribunals, which are
untethered by strict rules of
evidence and procedure,
would help unclog the courts
and aid overall in the dispen-
sation of justice," the CJI said
while speaking at the inaugu-
ration of the new premises of
the Mumbai bench of the
Central Administrative
Tribunal (CAT).

He further said that there
is a constant tussle about
who will get ultimate control
over the appointment of
judges even as vacancies
arise and appointments are
kept pending for a long peri-

od.

"Because you do not get
judges when you get judges,
vacancies arise which are
kept pending for a long peri-
od of time...and then there is
this constant tussle about
who will get ultimate control
over the appointment of
judges," CJI Chandrachud
said.

He further said that how-
ever, our tribunals are by and
large plagued with problems
and then we ask ourselves if
was it really necessary to
constitute so many tribunals.

He also added that any
Mumbaikar would testify to
the troubles of securing a
space in Mumbai.

"l am certain that this
complex is an outcome of
very dedicated efforts of
everyone involved and also
the cooperation of the gov-

SC seeks Delhi LG's response on
AAP government plea regarding
'Farishtey Dilli Ke' scheme

NEW DELHI : The Supreme
Court on Friday asked the
office of the Delhi Lieutenant
Governor to file a reply on the
AAP government plea, seek-
ing the release of funds for its
'Farishtey Dilli Ke' scheme
providing free treatment to
accident victims.

The order came from a
bench of Justices B R Gavai
and Sudhanshu Dhulia.

Delhi Govt has urged the
top court to issue direction
for immediate re-opera-
tionalization of the
'Farishtey' scheme by releas-
ing pending bills and timely
payments to private hospi-
tals.

The Delhi Government

also sought initiation of disci-
plinary action and suspen-
sion proceedings against Dr.
Nutan Mundeja, the then
Directorate General of Health
Services (DGHS) and Dr. S.B.
Deepak Kumar,

Secretary, Health &
Family Welfare (H&FW), the
defaulting officials responsi-
ble for deliberately orches-
trating the de-operationaliza-
tion of the 'Farishtey'
scheme.

According to the
Petitioner, which is the elect-
ed Government of Delhi, that
ever since the enactment of
the Government of National
Capital Territory of Delhi
(Amendment) Act, 2023

(2023 Amendment Act) -
which seeks to, inter alia,
remove 'Services' from the
jurisdiction of the
Government of NCT of Delhi
and the constitutionality of
which is pending before the
court the ‘permanent execu-
tive' of the Government of
NCT of Delhi, that is, the offi-
cers responsible for policy-
enforcement in the NCT of
Delhi, have exhibited contin-
uous insubordination and
non-cooperation with respect
to the implementation of the
schemes and policies of the
Petitioner Government.

As a result, the people of
NCT of Delhi have been kept
deprived of their fundamen-

tal right to essential public
amenities such as the right to
health and life, the petition
said.

"Farishtey is one such
welfare scheme of the
Petitioner Government which
has suffered due to the illegal
insubordination shown by the
Defaulting Officials.
Launched in public interest
on February 15, 2018, after
the approval of the Council of
Ministers, ~GNCTD  and
Lieutenant Governor, Delhi
(LG), the scheme ensures
cashless treatment to victims
of road accidents in the near-
est hospital if the incident has
occurred within the jurisdic-
tion of NCT of Delhi.

/‘ AXIS BANK

Structured Assets Group — East 1, Shakespeare
Sarani, 4th Floor ,Kolkata — 700071, Ph — 033-6627203
[Rule 8(1)] POSSESSION NOTICE
(For Immovable assets)

Whereas :-

The Authorized Officer of the Axis Bank Limited (formerly known as UTI Bank
Ltd) , under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred
under section 13(12) read with rule 3 of the Security Interest (Enforcement)
Rules , 2002 issued a demand notice dated 08-April-2019 calling upon the
borrower M/s Sunrise Cereals Pvt Ltd, having address at Nutangarh,
Dalbumgarh, Purbi Singhbhum, Jharkhand - 832302 and
guarantor(s)/mortgagor(s) (1) Rakesh Kumar Singh, S/o Vijay Vahadur Singh
residing at PWD Colony, CH Area, Bistupur, Sakchi, Jamshedpur — 831001; (2)
Ranvijay Singh, S/o Parma Singh residing at Village — Dandwas, Post — Mujan,
Dhandwas, Kaimur (Bhabua), Mujan — 821109; (3) Smt Pushpa Singh, W/o
Rakesh Kumar Singh residing at PWD Colony, CH Area, Bistupur, Sakchi,
Jamshedpur — 831001, to repay the amount mentioned in the notice being
amount of Rs. 7,43,30,907.55 (Rupees Seven Crores Forty Three Lacs Thirty
Thousand Nine Hundred Seven and Paisa Fifty Five only) being the amount
due as on 01-Jan-2019 (This amount include interest applied upto 31-Dec-
2018) with further interest costs w. e. f. 01-Jan-2019 and other consequences,
damages etc. within 60 days from the date of receipt of the said notice.
The borrower/guarantor/mortgagor in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of the Axis Bank Limited (formerly known as UTI Bank
Ltd.) for Rs. 7,43,30,907.55 (Rupees Seven Crores Forty Three Lacs Thirty
Thousand Nine Hundred Seven and Paisa Fifty Five only) being the amount due
as on 01-Jan-2019 (This amount include interest applied upto 31-Dec-2018) with
further interest costs w. e. f. 01-Jan-2019 and other consequences, damages etc.
The borrower/mortgagor/guarantor having failed to repay the amount, notice
is hereby given to the borrower/mortgagor/guarantor borrowers and the public
in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him/her under
Section 13(4) of the said Act, read with rule 8 of the said rules on this 5" day of
December of the year 2023.

"Uttarakhand is that state
where you feel both dignity
and development together.
Today India is moving for-
ward with the mantra of
development and heritage.
Today you will see policy-
driven governance in the
country. Aspirational India
does not want instability. It
wants a stable government.
We have seen this in the
recently held assembly elec-
tions," PM Modi said.

He also mentioned that
just like Made in India is
there, a 'Wed in India' move-
ment should start.

"] especially want to tell
the rich people of this country
that why do you get married
in a foreign country when you
can do it here? Just like Make
in India is happening, there
should be a movement called
'Wed in India'," he added.

All that piece and parcel of land admearuring 2.00 Acres situated at Plot No.
115, Khata No. 66, Mouza — Dandwar, Thana No. — 426, P.S. — Mohania,
Kaimur, District — Bhabua, Bihar which is bounded as follows : North — Land of
Kamlesh Singh South — Land of A H Ansari East — Land of Dasrathi Singh West
— Land of Vendor's Nij
Date: 05-12-2023

Place: Bhabua,Bihar

Authorised Officer
Structured Assets Group (East)
Axis Bank Limited

PUBLIC NOTICE
E.C. NO. 224 OF 2015
IN THE HIGH COURT AT CALCUTTA

ORDINARY ORIGINAL CIVIL JURISDICTION
Kotak Mahindra Bank Limited Petitioner/Award Holder
Versus-
Respondents/Judgement Debtors

Asgar Hussain & Anr.

To
ASGAR HUSSAIN Son of ZERIFUL HAQUE

19, Sajjad Kolani, Village- Nagar Parishad Purnia, Anchal-Purnia-Purw
District- Purnia-854301
This is to put to your notice that an Execution Application has been filed
against the abovenamed Addressee, wherein the award holder has
sought for execution of an arbitral award dated 9th August, 2014. By an
order dated 26th February,2015 was a direction upon you to file your
Affidavit of Assets, which has been repeatedly extended and you have
failedto do the same. A warrant was alsoissued in your name.
Please note that the matter will appear on 4th December, 2023 when
you should be represent in Court or be duly represented by your
respective advocates. You are directed tofile the Affidavit of Assets.
SINHA AND COMPANY
ADVOCATES
5, KIRAN SHANKAR ROY ROAD
KOLKATA - 700001.
Contact: +9133-2212616/1625

ernment. Very often, we for-
get the work that the govern-
ment does in aiding and sup-
porting the judicial infra-
structure. Very often we for-
get the importance of the
work that the government
does in aiding and supporting
the judicial infrastructure,"
he said.

Later, after the event,
speaking to ANI, CJI
Chandrachud said that the
issues related to central gov-
ernment employees could be
sorted out quickly after the
inauguration of the complex.

"For the functioning of the

FORM A
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF KRISH ISPAT COMPANY LIMITED
RELEVANT PARTICULARS
KRISH ISPAT COMPANY LIMITED

1. | Name of corporate debtor

Ce_ntral Administration 2. | Date of incorporation of corporate debtor | 18/11/1999
Trlbunal, we have gOt 2 3. | Authority under which corporate debtoris | Ministry of Corporate Affairs (ROC Patna)
floors, the furnishing has incorporated / registered

4. | Corporate Identity No. / Limited Liability U23101BR1999PLC009044.

been done very Well"'they do Identification No. of corporate debtor

a very important job. The
issues related to central gov-
ernment employees can be
sorted out quickly. This new
facility opened for them is
very important,” he said.

The CJI also emphasised
the need to make courtrooms
more accessible to different-
ly-abled persons.

"Technology cannot
become the sole medium to
access justice, and physical
access to courts can never he
understated and hence must
be constantly improved," he
added.

The CJI further said that
infrastructural ~ advances
must be guided by the objec-
tive of accommodating peo-
ple with diverse needs from
diverse segments of our soci-
ety.

Address of the registered office and
principal office (if any) of corporate debtor

PLOT NO. C-7, INDUSTRIAL AREA, FATUHA,
PATNA, Bihar, India, 803201.

insolvency professional acting as interim
resolution professional

6. | Insolvency commencement date in 07/12/2023
respect of corporate debtor

7. | Estimated date of closure of insolvency 03/06/2024
resolution process

8. | Name and registration number of the Ajay Kumar Agarwal

IBBI/IPA-002/IP-N00608/2018-19/11859

Address and e-mail of the interim
resolution professional, as registered
with the Board

Registered Address:

Plot no. 11ID/31/1, Street No. 1111, PS QUBE,
PATNA, Bihar, India, 803201.

Email ID: cs.aaa.2014@gmail.com

=

.| Address and e-mail to be used for

correspondence with the interim
resolution professional

Registered Address:

Plot no. 1ID/31/1, Street No. 1111, PS QUBE,

Unit Number 1015A, 10th Floor, Kolkata-700161 WB
Email ID:cirp.kicl@gmail.com

1.

Last date for submission of claims

22/12/2023

12.

Classes of creditors, if any, under clause

No Class is ascertained by the Interim Resolution

(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Professional

.| Names of Insolvency Professionals

identified to act as Authorised
R ive of creditors in a class.

Not Applicable

P

s

.| (a) Relevant Forms and

(b) Details of authorized representatives
are available at:

Weblink::https://ibbi.gov.in/home/downloads
Physical Address: As in (10) above

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the KRISH ISPAT COMPANY LIMITED on 07/12/2023.

The creditors of KRISH ISPAT COMPANY LIMITED are hereby called upon to submit their claims with
proof on or before 22/12/2023 to the interim resolution professional at the address mentioned against
entryNo. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proofin person, by post or by electronic means.

The submission of claims is to be made in accordance with Chapter IV of the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016.

"A well-maintained and
accessible infrastructure can
enhance the public's confi-
dence in the state's ability to
meet not only their legal
needs but also account for

their comfort as they navi- Submission of false or misleading proofs of claim shall attract penalties. Sdi-
gate through the complexi- AJAY KUMAR AGARWAL
ties of these daunting ]egal Place: Kolkata Interim Resolution Professional

Date: 08.12.2023 Regd No.:IBBI/IPA-002/IP-N00608/2018-19/11859

AFA Valid Upto: 08th November, 2024

SYMBOLIC POSSESSION NOTICE

0 Branch Office: ICICI Bank Ltd, Landmark Building, 4th Floor, 228A, AJC Bose
ICICI Bank | Road, Kolkata- 700020 CIN No: L65190GJ1994PLC021012, www.icicibank.com
Whereas

The undersigned being the Authorized Officer of ICICI Bank Limited under the Securitisation, Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred
under section 13 (12) read with Rule 3 of the Security Interest (Enforcement) rules 2002, issued demand
notices upon the borrowers mentioned below, to repay the amount mentioned in the notice within 60 days from
the date of receipt of the said notice.

As the borrower failed to repay the amount, notice is hereby given to the borrower and the public in general
that the undersigned has taken Symbolic possession of the property described herein below in exercise of
powers conferred on him/ her under Section 13(4) of the said Act read with Rule 8 of the said rules on the
below-mentioned dates. The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of ICICI Bank Limited.

journeys," he added.

Sr. Name of the Description Date of Demand| Name
No| Borrower/Loan of Property/ Date of Notice/ Amount|  of
Account Number Symbolic Possession Notice (Rs.) Branch
1. [Alka Singh/ Ashwini | Unit Bearing Flat No.403, Fourth Floor, Block A, September Ranchi/
Kumar/ Flat No. 403 |Residential Complex Subansh Enclave, Municipal 16, 2023 Auranga-

Holding No. 860/ B1, 860/B2, 860/B3, 860/B4, 860/B5, Rs. bad
860/B6/A, R.S. Plot No.6, Khata No.15, Thana 32,42,793/-
No.199, Ward No.3 (Old)/ 22(New), Ranchi Municipal
Corporation, Village Chadri, Thana Ranchi Now

Subansh Enclave
Dak Bangla Road
Near Netram Dupty
Para Kutchery

Ranchi Gpo P.S. Lalpur, Town And District Ranchi, Jharkhand
Jharkhand Ranchi- |Admeasuring An Area Of 1205 Sq. Ft. Built Up
834001/ Area Alongwith One Parking For One Medium Size

LBRNI00003567600 |Car In The Ground Floor Of Block A Together With

239 Sq. Ft. Or 0.55 Decimal Undivided, Proportionate
Right Of Land/ Date Of Symbolic 05.12.2023

The above-mentioned borrowers(s)/ guarantors(s) are hereby given a 30 day notice to repay the amount, else
the mortgaged properties will be sold on the expiry of 30 days from the date of publication of this Notice, as per
the provisions under the Rules 8 and 9 of Security Interest (Enforcement) Rules 2002.

Date: December 08, 2023
\Place: Aurangabad

Authorized Officer
ICICI Bank Limited}
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